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J^aLpur, this the 9^"^ <3.ay of i|)ril,i200 3.

Han^ble Mr.a*K»Upadhyaya, Menber (A<aiBQV«)
Ht)n|)Dle Mr,A:«K';Bhatnagar,^ Menber (judicial)

Udayretj Singh Siri Ram Gharau
Lai, aged about 24 years, B/o
Village Senthri Ka Pura#j PO Air
Force Station, Mahar^jpur, Tahsil
and District Gwilior, M«P»

(By Advscate- Mc.Rohit APya)

1, Union of India throu^
the Secretary,i Ministry of
Defence, South Block,New DELHI,

2* Central Air Goinnand,'
Baniroli, Allahabad through
its Conmahding Officer,

3, The Cornmanding Officer,
Air Force Conmanding
Air Force Station,Maharsjpur
0iralior->470020,i H<,P«

-appdigant

-R£S>OMDE^S

ORDER

Bv R,K.Upadhvava^' Menbei: (Adronv.) f

This ̂ plication has been filed by the ̂ plicant

seeking a direction to the respondents to provide enploy-

nient to the ̂ lioant on the post of Cook (Group 'CVpost)

being land oustee as also for the post on which he was

interviewed and selected.

Vv^

2, The learned counsel for the applicant states that

the applicant is matriculate and resident of village

Sentri Ka Pur a District Qwalior, The applicant's family

owns land, which was corapulsorily acquired for "expansion

of Air Force base at Maharajpur in the year 1984-85#
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It is the case of the appll^iant that certain instructions

Vere issued on 8.12.1983 to the effect that person whose

land was Enquired for State puiposee, shall be provided
with eaployraent on priority basis. The land belonging to
the ̂ plicant* s family was acquired, as can be seen from
the certificate dated 11.3.1987 (igmexare ijr2) isaied by

the Land /tf:quisition Officer, Gwalior. The learned counsel

states that the spEiicant was called for interview on

25.10.2001 as per letter dated 27.9 .2001 (Annexure a-5) •

However^l no appointment letter has been issied to him so

fsr. The learned counsel also stated that evoi police

verification was conducted, as can be seen from the letter

dated 08.01.2002 of Additional District Magistrate, Gtfalior

(Annexure A"^} • Since the applicant was not getting offer

of appointment, a notice dated 12.04 . 200 2 was sent by

the epplicait to the re^ondents. The re^ondaats vide

their letter dated 23.4.2002 (Annexure a-8a) have confirmed

that "he has appeared before the board held on 25.10.2001

and has been sheeted by the Board. But he did not come

in the merit for the post of Cook. Since he was a selected

Candidate, he was called alongwith other main candidates

to fill in attestation forms for character and antecedents

verification by civil police." The learned counsel,however,

stated that there are several ̂posts still vacant and if

the applicant was selected, he diould be considered for

appointment even at this stage.

3.; After hearing the leazned counsel for the ̂ plicant,

we find that no relief can be granted to the applicant.

Even thou^, there is no mention as to how many posts

to be filledp^, when the applicant's case was consideredf

but the Categorical statement by the respondoits vide
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their letter dated 23 *4 *200 2 (AnneKare a-8a) that he did

not cone in the merit for the post needs. We dQ not find

any primafsPie material to interfere. The applicant had

been given opportunity^; and he was allowed for tests

and interview. Merely because some attestation forms were

got filled.4ip and were sent for police verification does

not mean that the applicant nust be given an ^pointment.

Since the applicant had applied to a post of civilian in

Air Force Station, it was necessary for the reapondaits

to get his character and antecedents verification so that

if tdie applicant was ultimately selected, the appointment

could take place early. However, if the ̂ plicant is not

in the selected list, the character verification only

does iK)t give him ary right of being appointed. We have

also considered the claim of the ̂ plicant*s learned

counsel regarding vacanciesi, which have been further

advertised subsequently. If the ̂ plicant wants, he can

still appear and can be considered. It is not the Case

that the rei^ondents have prevented him for being con

sidered against the fresh vacancy. In any case, we do

not find any justification to interfere at this stage.

Therefore, this application being devoid of any merits,i

is rejected at the admission stage itself without any order

as to costs.

■

(A*K«Bhatnagar}
MliriBer (Judici^) (R^JC.Upadlyaya)
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